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MINISTRY OF HOME AFFAIRS
CORRIGENDUM
New Delhi, the 3rd August, 2018

G.S.R. 741(E).—In the notification of the Government of India in the Ministry of Home Affairs
number G.S.R. 644 (E) dated the 12" July,2018, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-Section (i) dated the 12" July, 2018, in rule 2,

(i) For “In the Arms Rules, 2016,—”, read “in rule 15 of the Arms Rules, 2016,—”

(i1) In the first proviso,—

(a) for “holder of a licence for Restricted Category or arms”, read “holder of a licence for
Restricted Category of arms”;

(b) For “existing UIN of the licencee;” , read “existing UIN of the licencee: ”.

[F.No. 11026/133/2017-Arms]
S C L DAS, Jt. Secy.
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